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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT CHENNAI
OA NO. 16 OF 2025

N. Ravi &
S. Manimegalai .... Applicants
_VS_

1. Perumbakkam Panchayat Union Office
Represented by its President
2/511, Medavakam Main Road
Perumbakkam, Chennai - 600 100

2. Tamil Nadu Pollutiol‘n Control Board
Représented by its President
76, Mount Salai, Guindy
Chennai - 600 032

3. District Collector
Office of the District Collector
Grand Southern Trunk Road
Venbakkam, Chengalpattu - 603 111

4. Block Development Officer
St. Thomas Mount
No. 20, Chitlapakkam Main Road
Kamraj Colony, Nehru Nagar
Chitlapakkam, Chennai — 600 064

,g..ﬂu ol
uperintendin Archaeclogist

Archaeological Survey of indiz
Chennai Circle, Feort St. George,
Chennai - 600 008.



5. Archaeological Survey of India
Represented by its Superintending Archaeologist
Chennai Circle
Fort St. George, Chennai - 600 009 .... Respondents

COUNTER AFFIDAVIT ON BEHALF OF THE 5™ RESPONDENT

I, Sushanta Kumar Kar, son of Shri. Bibhuti Bhushan Kar, aged
about 55 vyears, working as Superintending Archaeologist,
Archaeological Survey of India, Chennai Circle, Chennai - 600009,

do hereby solemnly affirm and sincerely state as follows.

1. I am filing this affidavit on behalf of the Respondent No.5,
and I am duly authorized on this behalf, and I am conversant
with the facts of the case as borne out from available official

records.

2. At the outset I deny all the averments made in the application
and save those that are specifically admitted herein. I am duly
authorized to file this Counter Affidavit on behalf of the
Respondent No.5 in this Application.

3. I humbly submit that liberty is further craved in making
further submissions or filing additional affidavit as may be
required in the facts of the case subsequently or as may be
directed by this Hon'ble Tribunal.

4.1 respectfully submit that the Megalithic Cists and Cairns
located at Perumbakkam, Tambaram Taluk, Chengalpattu
District is declared protected vide notification No. Educind,
D.1129-AR/48, dated 29.10.1948 under the Ancient Monuments

Preservation Act, 1904. E ) B,\/
uperinte dmg Krchaeo!og;st

Archaeological Survey of India
Chennai Circle, Fort St. George,
Chennai - 600 008.



The area of protected monument extends over 157.31 acres,
covering Survey Nos. 427, 399/401, 402, 403, 422, and 425,
which fall under Government and Government Reserve Forest

ownership. (Annexure -I).

5.1 respectfully submit that the construction of a Panchayat
Solid Waste Collection and Segregation Unit was initiated by way
of land leveling and the laying of a pathway using modern debris
in Survey Nos. 424 and 425 by the Block Development Officer,
Perumbakkam, St. Thomas Mount, Chitlapakkam, Chennai — 64
(Respondent No. 4). The said survey numbers fall partly within
the Prohibited and Regulated Areas of the Protected Monument

at Perumbakkam.

6. I submit that as per the Section 20A of the Ancient
Monuments and Archaeological Sites and Remains Act, 1958 an
area extending to a distance of one hundred meters from
protected monument is declared as prohibited area. Further, as
per section 20B of the Act, an area extending to a distance of
two hundred meters, further beyond prohibited area is declared

as regulated area.

In prohibited area only repairs and renovations are
permitted. Whereas in regulated area all sorts of construction
related activities (construction, re-construction, repairs and
renovations) are permitted with prior permission from

Competent Authority.

7. The Section 30A and Section 30B specifies provision of
penalty on violation of the Section 20A and Section
20B. Punishment of imprisonment not exceeding two years or

with fine which may extend to one lakh rupees or with both is

*\w
uperintending Archaeclogist

Archaeological Survey of India
Chennai Circle, Fort St, George,
Cheomai - 600 209
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specified on construction in prohibited area. For taking
up construction in the reguiated area without the previous
permission of the Competent Authority, the specified
punishment is imprisonment not exceeding two years or with

fine which may extend to one lake rupees or with both.

8. When the unauthorized dumping of waste and laying of
pathway with modern construction debris was noticed, the
Junior Conservation Assistant, Chennai Sub-circle of
Archaeological Survey of India, Chennai Circle had issued a Stop
Notice on 06.01.2025 to the Block Development Officer, St.
Thomas Mount Panchayat Union, Chittalapakkam, Chennai - 64
(Annexure -II).

9. I submit that thereafter, Show Cause Notice was issued
by the Superintending Archaeologist, Archaeological Survey of
India, Chennai Circle (Respondent No. 5)on 08.01.2025
(Annexure -III). Copies of these Stop Notice and Show Cause
Notices were endorsed to the District / Revenue/ Police officials.
Further, a letter was also sent to the District Collector,
Chengalpattu District on 17.01.2025 (Annexure -=IV) for
issuing necessary instructions to the concerned officials to file

FIR against the defaulters.

10. I submit that complaints were received from the President,
Perumbakkam Muthalnilai Uratchi, Perumbakkam Main Road,
Perumbakkam, Chennai - 100 dated 19.12.2024 and the
President, Residents Welfare Association exclusively for Bollineni
Hillside Phase -2, Perumbakkam Main Road, Nookampalayam,
Chennai- 600126 regarding the garbage dumping activity on

03.01.2025. Complaints were also received from several other

residents of Bollineni Hillside Phase -2, Pemumbakkam M_ain
A Lnaeologlcai Survey

\Co~

india

Chennai Circle, Fort S+ Ceorge,

Chennai - 600 009,



Road, Nookampalayam, Chennai- 600126 dated 03.01.2025,
04.01.2025, 05.01.2025.

11. I submit that RTI application was also received from Shri.
Dinesh Kumar Paramasivam, Plot No. 6, Kasturis Piedmont,
Nookampalayam Main Road, Perumbakkam, Chennai - 100 on
02.01.2025. Accordingly, it was replied on 27.01.2025.

12. 1 submit that the Block Development Officer, St Thomas
Mount Block, Chitalapakkam had requested this Respondent for
survey vide letter No. R.C N0.0231/2025/B1, Dated: 08.04.2025
(Annexure -V). Accordingly, an inspection was carried out by
this Respondent along with the officials of BDO at the proposed
site for garbage dumping on 23.04.2025. The report of the Joint

Inspection is enclosed (Annexure — VI).-

11. I submit that as per the inspection conducted on
23.04.2025, the garbage which was dumped earlier in the
Prohibited Area was partially removed by BDO. The BDO was
asked to remove the garbage dump and also to clear the.
pathway filled with modern construction debris. They were also
asked to submit an action taken report to this
Respondent. Further, no other construction activity was

observed.

12. I submit that the proposed garbage dump unit comes within
_the Prohibited area (Survey No. 424, 425) of Megalithic Cists
and Cairns, Perumbakkam, a centrally protected
monument. Since no construction activity is permitted in the
Prohibited area, this Respondent suggested to identify other
suitable area and not to undertake any construction activity in

Protected, Prohibited and Regulated areas without obtaining

(G v

perin end’i}g Archaeclogist
Archaeological Survey of India
Chennai Circle, Fort St. George,
| Chennai - 600 000,



ermission from Archaeoiogical Survey of India/ Naticnal
y

Monument Authority.

In view of the above, I respectfully submit that this
Hon'ble National Green Tribunal may be pleased to consider the
facts and submissions and may pass such order as deem fit, just

and proper in the interest of justice.

uperintené'i?\g Archaeo%g:’st

Archaeological Survey of India

Chennai Circle, Fort St. L::c*ae,
Solemnly affirmed at Chennai on this Chemutoré e 0°
2.
the day of August 2025 M 4305[ 2
!%mq Soouny dxeck
and signed his name in my presence Advocate

TVpUcans w5



ANNEXURE - |

=1

DATA BASE OF PROTECTED MONUMENT AND PROTECTED AREA

(REF.NO.2471)

erial | Particulars Preliminary Notification = Final Notification

‘1a | Name (inHing) =~ oo T

b Name(in " Megalithic Cists and Cairns. . Megalithic Cists and Cairns. 1

: | English) '

2 ['Monument | Ancient Monument 7 Ancient Monument

/Area ;

3 ) H}‘{t%ité | Madras 7 | Madras

‘4 I'District | Chingleput = [ Chingleput o

|5 Tehsil /Taluka | Chingleput | Chingleput e

6 Locality | Perumbakkam | Perumbakkam

7a Gazette Name | The Gazette of India | The Gazetie of india

7b Place New Delhi " NewDelhi

i7c | Number | 23 s o -

7d Date 05-06-1948 06-11-1948

7e Part & Section Part -1, Section-1 Part-1, Section-1

7f Authority Central Government Central Government

7g Page Number(s) | 663 1486

8a Netification New Delhi ) New Delhi

Place -

8h Number D-1129-AR/48 5 D-1129-AR/48

8¢ Date 01-06-1948 29-10-1948

93 Act AMP Act 1304 (Vil of 1304) AMP Act 1904 (Vi of 1904)

LT Section Section 3 Section 3

10 Survey PlotNo | 427 & 399,401,402,403,422,425 427 & 399,401,402,403,422,425

11 Area 1 157.31 acres 157.31acres

12 Ownership Government & Government RF | Government & Government RF

i3 Boundary For S.no.427, For S.n0.427,
North : S.No.428, East: 5.Na.399. North: S.N0.428, East: $.No.388.
South&West : Village boundary of V.No. | South&West : Village boundary of V.Ne.
182, Sittatapakkam 182, Sittalapakkam
For S.No.399/401,402,403,422,425 ForS.No.399/401,402,403,422 425
North: North :
$.N0.392,396,397,398/5,400/1,4,5, | S.No.392,396,387,398/5,400/1,4,54
404 East:S.No.427, South ; Village 04 East :S.No.427, South ; Village
boundary of V.No. 186, Arasankalani boundary of V.No. 188, Arasankalani
and V.No. 182, Sittalapakkam, , West and V.No.182, Sittalapakkam. , West
:S.Nes. i :S.Nes.
396,397,398/5,400/1,4,5,406,421/ | 396,397,398/5,400/1,4,5,406,421/
2,423,424,426. 2,423,424, 426,

14 Site Plan - - !

15 Mauza - - -

18 Authority Central Government | Central Government

17a Ministry Education o B Education

17b Department Archaeslogy Archaeclogy

18 | File Number P -

18 Signatory M.S.Sundaram, Dy. Secy N “P.N. Kirpal, Dy. Secy

120 Remarks, ifany | - .

21 | Comments |- B |
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P ANNEXURE - I

i 7]

GOVERNMENT OF INDIA
ARCHAEOLOGICAL SURVEY OF INDIA
CHENNAISUB CIRCLE
NOTICE
E. No.NOC/PBK/CSC 202425 S5 33 D 06 |6l

WHERLAS, it has been brought to the notice of this office that Thi Block i}udupmcm (}iﬁur St
Thomas Mount Panchavath Union, Chitlapakkam, Chennai-600 064 [schargeOwner of the
operty situated at Perumbakkam is carrying out unauthorized Construction/ Bumpmg yard wi
he prohibited area of Megalithic Cists and Cairns Perumbakkam, a centrally protected monument;

3
w4
|

AND WHEREAS., Section (1} of Section 20A of the Ancient Monuments and Archacological Site
and Remains Act. 1958 (as me‘.ﬂds‘i}. pravides that, every area, beginning at the limit of the pra,!ecké
area ar the protected monument, as the case may be. and extending to a distance of one hundred
meters in af directions shall be the protected area in respect of such protected area of protected
monument;

AND WHERFEAS, sub-section {1} of Section 20C of the Ancient Monumenis and Archacological
Sites and Remains Act, 1958 (as amended). provides that any person. who owns any building or
structure, which existed in a prohibited area before the 16 day of June, 1992, or. which had been
subsequently constructed with the approval of the Director General and desires to carry out any repair
or renovation of such building or structure, may an application to the Competent authority for
carrying out such repair or renovation as the case may be:

AND WHERFEAS, Section 30 A further provides that. whoever raises, on or after the date on which
the Ancient Monuments and Archacological Sites and Remains {Amendment and Validation} Bifl,
2010, receives the assent of the President, any construction in the prohibited area, shall be punishable
with imprisonment not exceeding two years or with fine which may extend to one lakh rupees. or with
both:

AND WHERFAS. by carrying out the aforesaid unauthorized construction, The Black Development
Officer St Thomas Mount Panchavath Union, Chitlapakkam, Chennai-600 064
owner/Incharge/Occupier of the aforesaid premises appears to have contravened the provisions of
sub-section (1) of Section 20C and therefore liable for action under Section 30 A of the Act;

NOW THEREFORE. the Central Government in exercise of its powers under sub-rule (1) of Rule 38
of the Ancient Monuments and Archaeological Sites and Remains Rules, 1959.hereby directs The
Block Development Officer St Thomas Mount Panchavath Union, Chitlapakkam, Chennai-600
864, Incharge/Owner of the aforesaid premises which is situated within the prohibited area of
centrally protected monument namely_Megalithic Cisis and Cairns Perumbakkam to remove such
unauthorized Construction/Dumping yard within seven days of the receipt of this notice, failing
which, the Central Government shall in exercise of its powers under sub-rufe (2) of Rule 38 of the
Ancient Monuments and Archacological Sites and Remains Rules, 1959, cause the unauthorized
building construction removed at his‘her their cost and expenses.

To ‘ Conservatlion Assistant

The Block Development Officer
St Thomas Mount Panchavath Union,
Chitlapakkam, Chennai-600 064,

2

Chennai Sub Circle




Copy o ton activity of said
The Block Davelopment ths.e . St Thomas _\mum Panchayath Union, { hitlapakkam,
Chennai-600 064, cited above immediately to:

ind information with the request to stop the iil legal const

1." The District Collector. Chengalpattu for information and frecessary action.

B

!-J

The Tahsildar, Tambaram Taluk (Perumbakkam village). Tambaram. for
information and necessary action.

3. The Superintendent of police ., Collectorate. Chengalpattu. Tamil Nadu 603002
Chennai- 600073 {or information and necessary action please

4. The President. perumbakam panchayat . Perumbakkam village. Tambaram Chennai-
603108 for information and necessary action please.

5/6;; submitied to the Superintending Archacologist, ASL Chennai Circie. Chennai-9
for favour of kind information.




ﬁ ANNEXURE - Ili

Government of India
Archacological Survey of [ndia
Chennai Cirde

Pmt St George, Chennai - 09

“F. No. VAVACT/CC/CSC/PB)

WHEREAS. it has l‘cm %‘.;ﬂ it The Block Dudupnunt Omnu. St.

un;luthm'u:c-d cc‘;nstructmn, dumpmg vard withis
Perumbakkam, Chengalpamz District a Centrally Protected Site:

ND WHEREAS, su

(‘)

-’/)

ites and Remains Act, 1958 {éii a:ncmwd) provides that, every area. be ¢ protected

"
area or the pro "\kd monument, as the case may be, and extending to a distance of one hw d:*.,d meters in all

directions shall be the prohibited area in respect of such grct‘ ted area or protected monument.

AND WHEREAS. sub-section (1) of section 20C of the Ancient monuments “n-“I ff\[\,‘h.‘lC"fG"';‘
and Remains Act, 1938 (as amended). Wm’iér:s n. who owns an
ch existed in a prohibited area before the 16th day of June I"‘)E. v, which
cted with the approval of the Dn ctor G neral and de
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wcture, ma ication

v make an app
or renovation as the case may be:

AND WHEREAS, Section 30 A farther provides that, whoever raises, on or after the date on which
the Ancient Monuments and Archacclogical Sites and Remains (Amendment and Validation) Act, 2010,

came into force. any construction in the prohibited arca. shall be punishable with lznpr:\omnum not
exceeding two years or with fine which may extend to one lakh rupees or with both;

AND WHEREAS, by carrving out the aforesaid vnouthorized construction The Block Development
Officer, St. Thomas Mount Panchavat Union, Chitalapakkam, Chennai — 600 064, the owner'occupier
of the foresaid premises appears to have contravened the provisions of sub-section (1) of section 20 C and
therefore liable for action under section 30A of the Act:

NOW THEREFORE, the Central Government in exercise of its powers under sub-rule (1) of Rule 38
of the Ancient Monuments and Archacological sites and Remiains Rules, 1959 hereby directs. The Block
Development Officer, St. Thomas Mount Panchayvat Unien, Chitalapakkam, Chennai — 660 064, the
owner/ocoupier of the aforesaid premises which is situated within the Prohibited area of Centrally
Protected Site namely Megalithie cists and cairns, Perumbakkam, Chengalpattu District to remove such

unauthorized building/ construction/ dumping yard within seven days of the reccipt of this notice, failing
which. the Central Government shall in exercise of its powers under snb-m*e (2) of rule 38 of the Ancmm
\ £

Jonuments and Archacological sites and Remains rules. 1959, cause the unauthorized building/construction
removed at his/her/their cost and expense

A Stop Notice has already been issued to you vide Notice F. No. NOC/PBK/CSC/2024-25/533 dt:
06.01.2025 by the Jr. Conservation Assistant, Archacalogical Survey of India, Chennai Sub Cirele,
Chennat. You are hereby directed to show cause why the unauthorized construction/ dumping yard
underizken by you in the Prohibited area of Cenwally Protected Site Megalithic cists and cairns,
Perumbaklam, Chengalpatm Distriet in uulmm of the AM&ASR (Amendment & Validation) Act
2010. should not be demolished. Your explanation should reach this office within ten days of receipt of this
notice.

yvou within the stipulated period. fnther action will be taken in this

To

4 Fitask Dievelonment Ciifce
I'he Block Development Officer, arefyeror m

Sd/-xgxx-X3XX%

St. Thomas Mount Panchayat Union.

Superintending Archacologist
Chitalapakkam, Chennai - 600 064. )
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Government of India S ! EBEw sige

5 s i B { . . 5
Archacological Survey of India » ! EngEu Qsrdelud sianm
Chennai Circle R Qearaney eulL 1D

Fort St George. Chennai 60 jaflg gniie
F.No. 1/ AVACTIC

CICS Date: /

The District Collector,
Chengalpatiu District,
Chengalpattu.

Sub: Stopping of unauthorized construction/ dumping yvard in the prohibited area of
Megalithic Cists and Cairns, Perumbakkam, Chengalpattu District, Centrally
Protected Site - Reg.

Sir/Madam,

With reference to the subject cited above, it is to inform you that Megalithic Cist and
Cairns. Perumbakam, Chengalpattu District at Survey Number 427, 399, 401, 402, 403, 422
and 425 is a Centrally Protected Site vide Govt. of India Notification Educind, D.1129 ~
AR/M8 dated 29.10.1948 as per the provisions of Ancient and Monument Preservation Act
1904 and Ancient Monument & Archaeological Sites and Remains (AMASR) Act, 1958 &
Rules 1959 and the AMASR (Amendment and Validation) Act, 2010. This Centrally
Protected Site is preserved and maintained by Archacological Survey of India. Chennai
Circle.

As per sub-section (1) of section 20A of the Ancient Monuments and Archaeological
sites and Remains Act, 1958 (as amended). provides that, every area, beginning at the limit of
the protected area or the protected monument, as the case may be. and extending to a distance
of one hundred meters in all directions shall be the prohibited area in respect of such
protected arca or protected monument.

AND WHEREAS, sub-section (1) of section 20C of the Ancient monuments and
Archacological sites and Remains Act, 1958 (as amended), provides that any person., who
owns any building or structure, which existed in a prohibited area before the 16th day of
June 1992, or, which had been subsequently constructed with the approval of the Director
General and desires to carry out any repair or renovation of such building or structure, may

make an application to the Competent Authority for carrying out such repair or renovation as
the case may be;

It is reported by the Jumior Conservation Assistant, Archacological Survey of
India, Chennai Sub Circle, Chennai vide stop notice issued F. No. NOC/PBK/CSC/2024-
25/533 dt: 06.01.2025 (copy enclosed) that The Block Development Officer, St. Thomas
Mount Panchayat Union, Chitalapakkam, Chennai — 600 064 has carried out an
unauthorized consiruction/ dumping yard in the prohibited area of Megalithic Cist and
Cairns, Perumbakkam, Chengalpattu District which is a violation of the above Act and Rules.
Further. this oflice has also issued show cause notice to the individual and copy endorsed to

the district/revenue/police authoritics to take necessary action in this matter vide F. No.




00

“received from the public has also heen @

IAVACT/CC/CSC/PBM/3L di: G8.01.2025 (vopy enclosed). A copy of ihe «

sted 1o 1ssue necessary mnstructions to the afhicigls concerne

Hence. it is hereby requ

to file F.LR. for the unauthorized construction’ du vard in the prohibited area

Centrally Protected Site,
This matter mav be treated as most urgent.

Yours faithfully,
Enel: As above

£ <Mm§ /}i‘jﬁ .

+ SUPERINTENDING ARCHAEOLOGIST

; K ‘«“’,‘i’
>

Rt 2
ig‘i

x"\

Copy for information _and necessary action.

1. The Corporation Commissioner, 1, Muthuranga Mudali St. West Tambaram,
Tambaram, Chennai, Tamil Nadu - 600045 Tambaram with a request to take action to
stop the unauthorized construction/ dumping yard and instruct the authorities
concerned under your jurisdiction for taking necessary action.

The Superintendent of Police, Chengalpattu District with a request to i«uc suitable
instructions to the local Police for stopping the unauthorized construction/ dumping
yard activities and initiate necessary action under the act against the Oﬁa,ndas:s;

The Inspector of Police/Sub Inspector of Police, S-10 Pallikaranai Police siatiﬁn,
Madipakkam Range. Medavakkam, Chennai - 600 100 for information and necessary
action.

4. The Tahsildar, Tambaram Taluk Office. Tambaram with a request to issue suitable

I

Lad

instructions to the officials concerned for removing the unauthorized construction/
dumping yard from the Centrally Protected Site.

S. The Junior Conservation Assistant, ASI, Chennai Sub Circle, Chennai with an
instruction to pursue the matter ‘\’Cﬂh the District/Local Revenue/Police Authoritics
and submit the report of follow up action. He is also instructed to lodge a complaint
in the local police station immediately.

6. The Horticulture Assistant, ASI. Chennai sub circle for information and instruciion
to co ordinate with the Junior Conservation Assistant, ASI, Chennai Sub Circle.
Chennat.

NI
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ANNEXURE -V

fopment Officer (V.P.}, Ch 1 Circle (ASI,

Ref..

nas Mount Block

e,

Chennai - 600009.

R.C.N0.0231/2025/B1, Dated. { %.04.2025.

Suit - Nationzl Green Tribunal (Southern Zone) - Rural Development &
Panchayat Raj Department - Chengalpet District - St. Thomas Mount Block -
Perumbakkam Panchayat - Original Application No. 16 of 2025 - filed by
Tr. N. Ravi & Tmt/Selvi. 5. Manimegalai requesting to restrain the creation
of a dump yard in residential area- Called for Joint Inspection - Reg.

1,

(o8

Letter sent to the District Collector, Chengalpet District vide
R.C.No0.0855/2023/B1, dated.30.07.2024.

This office letter vide R.C.No0.0855/2023/B1, dated.26.10.2024 &
07.01.2025.

Resolution passed by the Panchayat counsel, Perumbakkam Panchayat
numbered as 43, dated.06.09.2024.

Letter from Panchavat President, Perumbakkam Panchayat vide
R.C.No.0855/2023/B1, dated.27.12.2024. :

Letter sent to Superintendent, ASI vide R.CNo.0855/2023/B1,
dated27.12.2024. :
Lr. received from Conservation Assistant, Chennai Sub Circle,
Archaeological Survey of India vide FNo.NOC/PBK/CSC/2024-
25/533, dated.06.01.2025.

Lr. received from Superintending Archacologist, ASI - Chennai circle,
Fort St. George, Chennai - 600009 vide
F.No.l/AVACT/CC/CSC/PBM/115, dated.17.01.2025.

This office letter vide R.C.No0.0855/2023/81, Dated.21.01.2025.

Lr. sent to the Standing Counsel for Government of Tamil Nadu,
National Green Tribunal vide R.C.N0.0231/2025/B1, Dated.03.03.2025.

10. Connected records.

Ak Rdekkd

I invite yvour kind attention to the references cited above.

i wish to state that detailed compliance report has been sent vide Ref (7) cited against your

letter dated 17.01.2025 (copy enclosed).

In the mean time, a case has been filed in the Hon'ble National Green Tribunal (Southern

Zone) (O.ANo.16 of 2024) by ThiruNRavi & Tmt.RManimegalai with the prayer to restrain the

respondents from carrying out any tree felling or garbage dumping activities in the proposed dumpyard

situated n Arasaskalani, Perumbakkam Village.

-
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In this recard. | wish 1o state that a~ ner Res

e Coeasmagine sxas A3 ¥ N -3 3 - -
the ;\:V;E\'\,"} no. 424 & 426 l\ i ncd as Meik ed 17.01.2025. # s meg u
that the above mentioned area comes unde ez ¢ st I Caurns

In order to confirm the extent of the area which comes under the prohibited area of
Megalithic Cist and Cairns, Perumbakkam and to select a land suitable for creating a temporary dumpyard

bages in perumbakkam panchayat, a joint inspection can be

which acts as a transfer unit for disposing ga
made with the concerned ofﬁciais of Archacological Survey of India, Revenue Department, Pollution
Control Board as well as Rural Development and Panchayat Raj Department. Further, it is mandatory to file

a status report in the National Green Tribunal (§7) regm‘ding the plans and actions taken.

Hence, I request you to send the concerned officials from the Department of Archacological

Survey of India for conducting joint inspection regarding this matter on 23.04.2025 (Wednesday) by 11.00

AM at Survey No.424 & 426.

Detail of the Nodal Officers for Joint Inspection:

1. TmtK.Praveena Susilkumari,
Zonal Dy. Black Development Officer (Zone - 111).
St.Thomas Mount Block.
Contact No. 7402902316

2. Tr.S.Rajesh Kumar, Overseer,
St. Thomas Mount Block.
Contact N0.6369437040
i

F i
Bk{'ck ve epm%éﬁ .i’ )§

Encl.. Copy of letter cited in Ref (8).

St.Thomas Mount Bloé& ‘.
of @ Chitlapakkam.
Qﬁ;ﬁa{

Copy to.. The District Collector, Chengalpet Disirict.

Copy to.. PA to Collector (Legal), Chengalpet Disirict.

Copy to..District Environmental Engincer, TNPCB, Maraimalai Adigalar Street,

Maraimalai Nagar, Chengalpattu - 603209.

Copy to.. Tahsildar, Tambaram Taluk.

Copy to..Tmt. K. Praveena Susilkumari, Zonzal Dy, Rlack Development Officer (Zone - 1),
St.Thomas Mount Block.

Copy to..T1.S.Rajesh Kumar, Overseer,
St. Thomas Mount Block.



ANNEXURE - VI

Joint Inspection with ASI, Chennai Circle and BDO. Chitalapakkam on the proposed
Garbage dump at Centrally Protfected Site Megalithic Cairns and Cists, Perumbakkam

made by Block Doﬂe:: nent Officer. St T
inspection was made on 23.04, 31}25 af the cei
g baramTaluk. Chenge
{1\} for the garbage dumpproposed at the above site. The site was declared as centrally

T

protected site vide gazette notification Educind, D.1129 -AR/48 dated 29.10,1948.

wrotected
dpatiu District

aims and Cists. Perumbakkam’. T

The ga
Association. Bollineni Hillside Phase residential complex and a litigation (O.A.16/2025) has

re dump proposal has carlier been opposed by the Public and Residents welfare

been filed by Vigneshwara Homes Private limited before National Green Tribunal (NGT)
highlighting the threat faced to the forest, its cco-system and health hazard to the local
residents and restrain their propasal. ASL Chennai circle is one of the respondents in the O.A
A show cause notice has also been issued to BDO, Chitalapakkam by ASI, Chennai circle in
Jan 2025,

The following were present during the inspection:-

ASI

——i

Dr. M. Rajesh. ASA, Chennai circle.
. Sh. J. Kuppusamy. Surveyor, Gr. {, Chennai circle
. Sh. P. Ramakrishanan, Jr. Conservation Assistant, Chennai Sub-circle

[T R

BDO

1. Sh. Nirmal Kumar. BDO
2. Sh. VenkatRaghavan, BDO
3. Sh. Venkatesan. VAO

Pursuant to the joint inspection at the proposed site. the following were discussed / emerged
for further course of action:-

(a) It was observed that the proposed garbage dump comes within the prchibited area (Survey |

No. 424, 425 Mevkalporomboke) of the centrally protected site. Since no new construction is
permitted with the prohibited arca. BDO was suggested to identify a suitable area keeping in

view the litigation filed by the local residents and approach National Monuments Authority

(NMA). New Delhi through Competent Authority (TN ) for ebtaining NOC.

{b) BDO was requested to visit the office of CA (TN) to understand the application process
and submit a detailed project report as per prescribed guidelines including HIA.

(c) The garbage was dumped earlier in the prohibited arca and during the inspection was
found to be removed by BDO partially.

oy B



{dy During inspection it was observed that surface of the proposed area for dump {prohibited

b=

. area) found to contain ancient relics in the form of broken pot-sherds which form grave g
of the burials disturbed during the clearance work done earlier by BDO. A solitary flake stone

rool was also coHected at the same arca.

(e) Keeping in view of the above, BDO officials were instructed to clear the pathway filled
with modern construction debris put earlier by them and submit action taken report along
with images on the above to NGT under intimation to this office.

(f) No canstruction activities by BDO were observed during the inspection. However, BDO

officials have also been requested not to undertake any construction in protected, prohibited
/regulated area without any clearance from ASI/ NMA.

~
-
{{g eg\t; » ;\f‘f/{,‘ i

AL L A S
(P. Rarmgd hn) (J. Kuppusamy) (M. Rajesh) { /
Jr. Conservation Assistant Surveyor, Gr. | Asst. Suptdg. Archaeologist
ASI, Chennai Circle ASI, Chennai Circle ASI, Chennai Circle



General View of the perumbakkam Site
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' PartIIy removed aba dump within Prohibited Area
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BEFORE THE HONBLE
NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE AT
CHENNAI

N.Ravi & another

...... Petitioners
_VS_
Perumbakkam Panchayat

Union Office

...... Respondents

COUNTER AFFIDAVIT BY
THE STH RESPONDENT
ALONG WITH ANNEXURES

R. RAJESH VIVEKANANTHAN
DEPUTY SOLICITOR GENERAL
OF INDIA
ADVOCATE.NO.1304 /1998
MADRAS HIGH COURT (PB),
CHENNAI - 600 001.
CONTACT NOC. 98402 60631

COUNSEL FOR 5TH
RESPONDENT



